91 Written Answers [ RAJYA SABHA |

Stay granted to M/s. Carews

3102. SHRI H. HANUMANTHAPPA:
Will the PRIME MINISTER be [pleased to
refer to the answer to Unstarred Question 375
given in Rajya Sabha on the 30th April, 1992
and state.

(a) whether Calcutta High Court has
granted any stay to M/s. Carews in the
Oombiflam case to obtain details regarding
the packs sold beyond 1st January, 1989;

(b) if so, when and what are the details
thereof;

(c) whether Government propose to take
any action against the company under the
Essential Commodities Act for non-
submission of details;

(d) if so, the details thereof;

(e) whether it is also a fact that there is a
large scale unit behind the hoex company,
M/s. Carews;

(f) whether Government have been
able to identify the same;

(g) if so. the name of that company; and

(h) when was the issue last taken with the
Department of Company Athirs and what has
been their response?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI CHTNTA MOHAN):
(a) to (d) Copies of orders of the Hon'ble
Court are awaited.

(e) to (g) Prima facie, it appears that M/s.
Carews Pharmaceuticals Limited are inter-
connected with U.B. Group of companies.

(h) The Department of Company Affairs.
to whom the matter was referred for
investigation, is yet to take a final view in the
matter. They have been reminded last on 20-
7-1992.
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